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MONDAY , THE SIXTEENTH DAY OF MARCH
i. .TWO THOUSAND AND TWENW SIX

PRESENT

.iTHE HONOURABLE.THE CTIIEF JUSTICE APARESH KUMAR SINGH
AND

TTIE.HONOURABLE SRI .'USTICE G.M. MOHIUDDIN

l:I wRtr PETtnoN No: 6542 oF 2026
i-:

'1.',,[VUs. Hari om lndustries Limited, No 58 and 62 and 63,
Balanagar M,

its Chief Financial Officer, Shri.
.S/o. Bimal aged about 50 years, Rio. Flat No. 506; D Block,
Sai Kala Kuteers, nagar, Chintalkuntla, K.V, Rangreddy,

, ,- Hyderabad, Telangana -500 074
years,
nagar,

.PETITIONERS

AND

12.,'Shri. Amithabha Bhattacharya, S/o. Bimal Bhattacharya aged about 50
.Rio. ",Flat No: 506, D Block, Sri Sai Kala Kute6rs, -saraswathi

', - Chlntqlkuntla, K.V. Rangreddy, Hyderabad, Telangana -500074

,1'',:Superintendent of Central Tax (P & l)! Mahabubnagar GST-Qiytgion,
,' ,, 

'--' 6-40/10/2, Srinivasa Colony, Mahabubnagarj Telangana -509 001 .

H.No.10-

.,.RESPONDENTS

5. , Union of lndia, Through the Secretary, Department of Revenue, / Ministryof
' :Finance, North Block, New Delhi- 110 001.

: ' ,,iPetition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be

i pleased to issue a writ, order, or direction more particularly one in the nature of
writ of mandamus declaring(a) Declare that the proceedings of impugned order
dated'13.02.2026 issued by Respondent no.1 demanding tax from the Petitioners



.:
'r : : Petition under Section 151 CPC praying that in the circumstances stated,:,, in the affidavit filed in support of the petition, the High Court may be pleased to
,I ,, , 'pol'trlit the petitir>ner. to arnend the writ affidavit by inserting paras 4 to 10 above

':, ':. ,.: , ,as pa.ras 49A to 49G in the writ affidavit and carry out the amendments in the writ
r:-':,..:;,.i,;; 

,1, affidavit and writ petition and permit petitioner to make all consequential
'r,,t:l,',,-,,;1.1 amendmentS.. i ..

.1,...;-,.,,.:.....

,: ; ,, ,, .Counsel for the Petitioners: SRI VIVEK 
TF-D_D_Y: -StIO_UNSEL 

/
..: :.i.;i : . : . SRI P. VENKAT PRASAD REP. FOR': .., . M/s. p.V. PRASAD,ASSOCTATES

: .. t: 
. 

t 
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. . , ].'! 1. '

,',,,ir 1';..:.rr counsel.forthe Respondent No.l to 3: sR.l DoMlNlc FERNANDES,I',',r'. ,' . : i SR.SCforGBIC

',,,., -.,' ', counsel for the Respondent No.s: sRl M.S. ACHYUTH BHARATHWAJ



IN THE HIGH COURT FOR TI{E STATE OF TELANGAI\A

and

The Hon'ble Sri Justice G.M.Mohiud4in

Writ.Petition No.6542 of 2026

Dtte.d: 16.03.2026

Between:

M/s. Hari Om Pipe Industrics Limited
Survey No.58 rnd 62 tnd63, Sheriguda V, Peddyapalty,
Balanagar M, Mahabubnager, Telangana -509202
Rep. by its Chief Financial Officer'
Shri Amithabha BhattacharYa
S/o Bimal Battacharya, aged about 50 years

R/o. Flat No.506, D. Bloch Sri Sai Kala Kuteers'
Saraswathi Nagar, Chintalkuntla, K..Ranga Reddy'
Hyderabad, Telangana - 500074

Petitioner

and

Superintendent of Central Tax (P & I)'
Mahabubnagar GST Division'
H.No. t 0-6-4U l0n,Srinivasa Colony,
Mahabubnagar, Telangana - 509 00I and 4 others

...Respondents

Order:

Heard Mr. Vivek Reddy, learned Senior Counsel duly assisted by

Mr. P.Venkat Prasad, learned counsel, appearing for Ir'I/s. P.V.Prasad

Associates for the petitioner; Mr. Dominic Fernandes, leamed Senior Standing

Counsel for Central Board of Indirect Taxes and Customs appearing for

respondents No.l to 3 and Mr. M.S.Achyuth Bharathwaj, learned counsel

appearing for respondent No.5.

2. Refererice is made to this Court's earlier order dated 13.03.2026,

relevant portion of which is reproduced hereunder:

"The impugned letter dated 13.02.2026 is a notice under Section

74(5) of the Central Goods ard Services Tax Act, 2017 (hereinafter

\
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refi:rred to as 'the cG;sr Ac.t? asking the petitioner to pay the amount oftax along with interest payable and ipenalty equivale nt to l*%oof suchtax on the basis of his ;*, ail;"*# #;;;-L ,o, the tax asaso:rtrained by the proper officer and.info-rm'{,#r#*;such payment,

i;[:tt5|ui""? proceedings wourd be concrudJlria", Section 74(6)

Learned Senior counser for the petitioner submits that theimpugned communic"tio" [* i""i'irr..d by an offrcer of the rank ofsuperintendent whose pecuniary timits. * ;;;" 'nJ)b,oo,o00/_ 
onrywhereas the riability as against it. f"titior* ria,*r"a'i, the impugnedletter is Rs'6,74,80,ksgr-. "i.r;'}il' ."err"a ; il;;-h-appear seningasid': the denial or]rc anj h;il; as adrnissibre as rhe transactionsweft: genuine in respecr of the tax"perioa zozo--ii. i-nl prr"nt letterretates to the period )ozt_zziizdiiq.

t'earned senior.s.*Sing co*1"t for GBIC seeks short time 0oobtain instructions on this issue] 
---'!

l,et the matter appear on 16.03.2026.,,

3' Toda;y, Iearned senior Standing counser for cBIC has produced the
intimarion d,ared r3-03.2026in DIN.No .202;60356ye000000cADF whereby
the Joint c'mmissioner, Ranga Reddy Gsr commissionerate, has, under
Section 74(sr of the centrar Goods and Services Tax Act,2ar7 (for short .the

ccs't Act') intimated the petitioner to pay the amount of tax arong with
interest payable under this Section and a penarty equivalen tto rso/oof such tax
on the basis ,f his own ascertainment or the tax as ascertained by the proper
offrcer and i,form hirn in writing of such payment so that the proceeding
initiated by them can be concruded under sub-sectio n 7a(6)of the cGsr Act
instead of issuing notice under Section 7 (l)of the Act.

4' It is further submitted that the earlier intimation was issued,by the
superintenden:, whose pecuniary jurisdiction was objected by the petitioner.
Now, since thr: Joint commissioner has issued the intimation; the ground of
.iurisdiction no longer remains.



3

/,TRUE COPYII

SD/. P.C.SULEKHA DEVI
ASSISTANT

ECTION OFFICER

5- Learned Senior Counsel appearing for the petitioner submits that the

petitioner has, in line with the observations made by the Tripura High Court in

Sheuti Rubber Estate v. Union of Indiar, filed objections by way of, a letter

since no part of GST DRC-01 was issued to it. It is submitted that the proper

officer should take into consideration the relevant documents and objections

submitted by the petitioner and if he is satisfied, conclude the proceedings

under Section 74(6) of the Act. However, reali zationof any such alleged dues

can only be undertaken by initiation of proceedings under Section 74(l) of the

Act.

6- In view of the aforesaid facts and circumstances, and the intimation

issued by the Joint Commissioner dated 13.03.2026 under Secrion 74(5) of the

CGST Act, the point of jurisdiction raised by the petitioner is no longer

available. Petitioner has also filed its objections to the said intimation. It is

now open for the proper oflicer to take recourse in accordance with law.

7. The instant writ Petition is accordingry disposed of. No costs.

As a seQuel, miscellaneous petitions, pending if any, stand closed.

,,:.' 1:'gupSitlg{tqen!of Centr:alTax(P & l), MahabubnagarGST Division, H.No.10-
: i,' ,,6:40./10/2;,Srinivasa Colony, Mihabubnagar, Telanigana -50g 001. 

'

; , .2.,,'Assistant commissioner of Central tax, Mlhabubnalar GST Division, Ranga
'- ,' '',, .. Reddy Gommissionertate, n.No,itiaioiloii, Srinir?i" coronv,'-,' ,, :Mahabubnaga,r, Telangana -509 001

' IZOZ+)17 Cenrax 44 t (Tripura)

..j' ,, :.

I



/

:. ... ...

t:
j



cou

ORDER

:', WP.No.6542 of 202G

1HES

\J I r ,f;f,ff ffi
*

Ffl

..

:i

i

3:t20..DATED:

\
\

*

G OF THE WRIT PETITION
(}OSTS

t-

,1,

:

ct",


